
24-09-2020

Seen the petition filed U/s.439 of Cr.P'c. seeking bail for accused

Mazaharul Sultan alias Dr. Sultan Morol who has been arrested and detained in

Tezpur jail Hazot since 11-09-2020 in connection with Tezpur P'S' case No'

1506/2020 (correspor{ding G. R. Case No.2430/2020) u I s. 493 I 420 I 109 137 0 134

of IPC.

Casediary,ascalledfor,hasbeenreceivedandperusedthe

same. Also heard ld. counsel for both the sides through video conferencing as

directed by the Hon'ble Gauhati High Court'

It appears from perusal of the case diary that there is clearly no

material against the present accused to connect him with the occurrence as

alleged in this case. The case diary only goes to show that when the alleged

victim girl became pregnant she was supposed to be taken to the accused who

was practicing medicine in the locality but ultimately she was not taken to the

accused. This position is clear from the statement of the alleged victim girl-cum-

informant of this case. This apaft, the informant-cum-victim has also submitted

an affidavit before this court stating that name of the aforesaid accused has

figured in the FIR mistakenly and she does not have any objection if the said

accused is granted bail by this Coutt'
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detention in connection with this case who has already been in detention since

11-9-20.

consequently, the accused is allowed to go on bail of Rs'10,000/-

(Rupees ten thousand) only with one surety of like amount to the satisfaction of

theLd.ElakaMagistrateonthefollowingconditions:

(1) That the accused shall extend all necessary cooperation to

the investigating officer whenever asked for'
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(2) That he shall not hamper the investigation in any way nor

shall he temper with the evidence nor intimidate any of the

witness of this case.

Let the case diary be returned back.

Misc. case stands accordingly disposed of.
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( N. Akhtar )
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